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BHRI JAGJIVAN RAM: I would
like to explain this. 'The cost of pro-
duction depends on three important
factors: the price of sugarcame paid,
- the recovery that is made from the
cane and the period of the crushing
season. So far as the price is concern-
ed, that is known, but so far as the
recovery and the crushing period are
concerned, they are not known as yet.
Hon., Members know that at present
the price of sugar various between
Rs. 350 and Rs. 385—390 per quintal.
These are the quotations ruling. 60
per cent ¢f the production has to be
given to Government as levy at con-
trolled price and 40 per cent is free.
What profit they have been able to
make will depend upon the cost of
production of the entire sugar based
on recovery and period of crushing.
After that calculation is made, every-
thing will be clear as to what profit
or loss sugar factories have made.

SHORT NOTICE QUESTION

Disconnection of Telephones In Delhi

+
S.N.Q.13. SHRI KAMESHWAR

SINGH:

SHRI KANWAR LAL
GUPTA:

SHRI D. N. PATODIA:

SHRI M. L. SONDHI:

SHRI LOBO PRABHU:

Will the Minister of COMMUNICA-
‘TIONS be pleased to state:

(a) whether it is a fact that 2500
telephones have been disconnected in
Delhi recently;

(b) if so, the reasons for not infor-
ming the subscribers before the dis-
connections were effected;
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(c) whether it is also a fact that
Government subscribers have also de-
faulted payment; and

(d) if so, the reasons therefor?
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SHRI M. L. SONDHI: Are the
methods followed by his department
not such as to reflect a rather out-of-
date
should not more modern methods in-
clude providing for facilities of even
extending credit to subscribers so that
there is uninterrupted use of these
facilities?

DR. RAM SUBHAG SINGH: We are
prepared to be guided by the hon.
Member’s suggestion. But he should
also seer that. hig. constituents pay in
time.
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MR. SPEAKER: He wants
also.

loans

DR. RAM SUBHAG SINGH: We-
are prepared to be guided by his sug-
gestion and consider its feasibility,

but he should see that his constituents-
do not default in payment.

SHRI M. L. SONDHI: I am willing
to offer my co-operation provided the
big stick is not there.

SHRI LOBO PRABHU: I would like
to refer the Minister to two reported
facts which have not been denied.
The first is that some telephones have
been cut off for failure to pay the
arrears of 1957, though subsequent
arrears have been paid. The second is
that there is an amount of Rs. 15 lakhs
in suspense account due to the failure
of the staff to relate these payments to
those who had made them. If the
Ministry had pursued the suspense
account and taken note of those who
paid from 1957, is it not possible that
those who had cleared the arrears
would not have figured in this? Why
did the Ministry fail t» take action
against the defaulters 1o pay since
1957?

Secondly, is the Ministry aware that
there is a limitation for recovery of
arrears even in civil courts to three
years? 1Is there any provision by
which it could ignore this limitation
in a civil court and adopt a method
which is worse, riamely, cutting off a-
person’s telephone? The same limi-
tation as applies in-a civil court should
apply here also.

DR. RAM SUBHAG SINGH: We do-
not propose to ignore any rule, either
the court rule or the suspense account.
rule or any other rule. But} here
no telephione connection has been cut:
off due to the fact that they did not
pay their old arrears; this is being
done in the case of those persons who:
have defaulted in paying their cur-
rent bills. But re-connection is given
when they clear their entire arréars.
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SHRI LOBO PRABHU: I expect the

Minister to give a reply which is re-
lated to my question.

DR. RAM SUBHAG SINGH: That is
what I said,

“SHRI P. VENKATASUBBAIAH:
This abnormal method adopted of cut-
ting off of the telephone connection
has been due to the fact that there
is a lot of inefficiency which is having
a very paralysing effect on the subs-
cribers, sending wrong bills, sending to
the wrong persons etc. Will Govern-
ment seriously and deeply look into
this matter because neaily half of the
connections involved are in govern-
ment offices, and see that the whole
system is reorganised on an efficient
basis? In this morning’s newspapers
an interesting item has appeared that
if you dial 100, the police number, you
hear the programmes of AIR! That
is also there. There is a lot of ineffi-
ciency. I want to know whether he
will go deeply into this matter so that
the entire system is reorganised.

DR, RAM SUBHAG SINGH: I am
sorry that the hon. Member has gene-
ralised this question and says that on
dialling 100, for the police, he heard
the All India Radio programmes. He
himself did not go deeply into this
matter. Had he known that an am-
ount of Rs. 10 crores is due from the
subscribers, he would not have put
this question in this form. We have
already gone into the matter deeply
and it is on that basis we are discon-
necting the telephones; either they
should pay or go without the tele-
phone.

SHRI P. VENKATASUBBAIAH:
The hon. Minister has missed my
question. My question was in two
parts. He himself says that about
fifty per cent of them are Government
subscribers. There should have been
proper co-ordination between one
Government department and another.
His Ministry is also part of the same
Government. 1 was only quoting a
news-item to reiterate what the au-
thorities have themselves said, name-
ly, there is g mix-up in the line with
the result they are getting AIR pro-
grammes on 100.
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DR. RAM SUBHAG SINGH: The
hon. questioner has atleast three tele-
phones—one in the Congress Party
office, another as Chairman of the
Estimates Committee and the third
as a subscriber. Can he give an ins-
tance of his own telephone being
mixed up with the AIR or police?
About 50 per cent belong to the Gov-
ernment; that is what I said. But
there is no difference for us, whether
it is Government or private. The
same rules prevail for all subscribers.
We want everybody to pay the
arrears,
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SHRIMATI SUCHETA KRIPALANI:
Is the Minister aware that there were
several cases where The subscribers
were given wrong bills and while they
were getting their bills corrected,
through your department, their phones
were disconnected? And for re-con-
nections they have to pay a penalty of
Rs. 28,
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DR. RAM SUBHAG SINGH: I shall
myself try to get this information but
if any instance is brought to my
notice, I shall see that the re-connec-
tion charge of 25 is refunded imme-
diately.
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SHRI D. C. SHARMA: The hon.
Minister of Communicationg hag very
up-to-date knowledge of his portfolio.
May I ask him why he could not have
some system whereby a  subscriber
knows the number of calls he has
made from his telephone? Unless that
is done, complications wil] arise as bills
that are prepared in the office are not
very correct, because whether we are
here or mot, the bill always comes to
Rs. 100 a month. May I know whe-
ther he will install a machine in order
to tell us how many calls each tele-
phone-subscriber has made from his
telephone?

DR. RAM SUBHAG SINGH: T shall
get this suggestion examined. We are

also proposing to have a check meter
system and it is being manufactured

by ITI.

SHRI NAMBIAR: In case the Mem-
bers are paying regularly, if their
phones are tapped, will thcy get any
reduction or concession because if
telephones are tapped, their purpose
is not served? Therefore those calls
which are tapped should not be charg-

ed.

DR. RAM SUBHAG SINGH: It is
an interesting que tion. Phones
are tapped under the Posts and
Telegraphs Act, both by the Central
and the State Governments. 1 do not
think we come into the picture in pla-
ces where the hon. Member is having
his party government or non-Congress
Governments.
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SHRI S. M. BANERJEE: When we-
members of Parliament use the tele.
phone in our Delhj residence, whether
it is trunk call or local call, the char-
ges are deducted from our salaries,
But we have a great difficulty in ciea-
ring our dues on the telephones in
our constituency, because unfortu-
nately they are not deducted from
our salary. The information is sent to
our children or somebody else in ihe
house there and they forget to inform
us, and we get notices of disconnec-
tion. May I know whether the minis-
ter will evolve a method by which
the changes for using the telephones
in our constituency are also deduct-
ed from our salaries?

DR. RAM SUBHAG SINGH: I will
examine that suggestion.

SHRI TENNETI VISHWANATHAM:
One day as soon as I removed the
receiver I heard a voice, “I had al-
ready sent the file to the External
Affairs Ministry, why do you WOrry
me? Will I pe charged of that call?

DR. RAM SUBHAG SINGH: How
can he be charged when without dial-
ling he got the answer?

SHRI CHINTAMANI PANIGRAHI:
May I know whether the minister is
going to introduce the new billing
system throughout the country imme-
diately?

DR. RAM SUBHAG SINGH: That
will be our attempt.

«—

SHRI HEM BARUA: Disconneclion
of the telephones of defaulters is a
laudable thing, because some Indians,
including officers, need a kick on
their pants so that they 'may be brougt
to their senses and made conscious of
their responsibility. At the same time
the fact remaing that there are certain
anomalies in sending the bills and
keeping the accounts also. May I
know whether Government will en-
quire into those anomalies before dis-
connecting the lines?
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DR, RAM SUBHAG SINGH: If they
are brought to our notice, we will go
into them and take suitable action.

SHRI S. KANDAPPAN: Out of the
2500 telephones disconnected, half be-
long to Government subscribers. I am
curious to know whether his ministry
also is included in that, because re-
cently it has been found that in Mad-
ras, the P & T Department has not
paid its dues for quite some time to
the Corporation of Madras. In view
of this performance of his ministry,
may I know if his ministry also is
included in this?

DR. RAM SUBHAG SINGH: We
will be too happy if the Corporation
applies similar rules l’ke us,

= WER A S@r . FAAee
& zrew ¥ faee1 § gorei awE faa
™ 4,99 I LAY AT AW 9T
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Mo T g fag ¢ T FawT A
oo & fenifve faar et & 5
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SHRI S. KUNDU: The minister
saig that about Rs. 10 crores are pend-
ing from the subscribers. Is he aware
that out of this, about Rs. 8 crorcs
are pending from the Government de-
partments throughout India and out
of this large sums of money are due
from Raj Bhavans? Will he enquire
into it? If he ig short of information,
I can supply him. What is he going
to do to realise this money? Once you
disconnect, you are not absolved of
all the responsibility. Sometimes these
people who do not pay the dues es-
cape, because you cannot go to a couri
of law and institute a suit, as you are

barred after 3 years from filing a
suit. Thus, a huge amount of mobey
is lost by disconnection, W:ll be give
some thought to this?

DR. RAM SUBHAG SINGH: Yes,
Sir.
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